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[Shri S. V. Rilmaswamy] 
which, while covering the above PaY-
ment made in siltisfaction of court de-
crees, were erroneously booked under 
'voted' expenditure inst~ad of as charg-
ed expenditure. These mistakes have 
been brought to the notice of the 
Railway Administrations concerned. 

After all, these small mistakes 
should be seen in the proper pers-
pective. In a budget of over Rs. 1000 
crores, the mistake's discovered by the 
Comptroller and Auditor-General arc 
only to the tune of less than Rs. 2' 2 
Iakhs. In terms of percentage, it 
works out to an infinitesimal or 
fractional thing, in a budget of about 
Rs. 1000 crores. 

With regard to the other points 
that have been raised. perhaps, they 
could be dealt with in the course of 
the discussion on the Supplementary 
Demands for Grants. 

Therefore, I submit that the 
Demands for Excess Grants may be 
voted upon. 

Mr. Deputy-Speaker: There is no 
cut moticn. So, I shall put the 
Demand to vote. 

The ques·tion is: 

"That a sum of Rs. 13,58,90,160 
be granted to the President to 
make good an excess on the 
Grant in respect of Appropriation 
to Development Fund for the year 
ending the 31st day of March, 
1961.". 

The motion was adopted. 

14.58 Ius. 

APPROPRIATION (RAILWAYS) No. 
3 Bill, 1963" 

The Deputy Minister ill the Minis-
try IIf Railways (Shri S. V. Rama-
swatpy): Ou behalf of Shri Swaran 
Singh, I beg to move for leave to 
in trod uce a Bill to provide for the 
authorisation of appropriation of 

moneys out of the Consolidated Ful'o' 
of India to meet the amounts spel!t 
on certain services for the purposes 
of Railways during the financial year 
ended On the 31st day of March, 1961, 
in eXcess of the amounts granted for 
those services and for that year. 

Mr. Deputy-Speaker: The question 
is: 

"That leave be granted to move 
for leave to introduce a Bill to· 
provide for the authorisation of 
appropriation of moneys out of t.he 
Consolidated Fund of India t() 
meet the amounts spent on cer-
tain services for the purposes of 
Railways during the financial 
year ended on the 31st day of 
March. 1961. in excess of the 
amounts' granted for those ;;cr-
vices and for that year". 

The motion was adopted. 

Shri S. V. Ramaswamy: I introducet 
the BIll 

I beg to movc:"l" 

"That the Bill to provide fOl' 

the authorisation of appropriaticn 
of moneys out of the Consolidat-
ed Fund of India to meet the 
amounts spent on certain services 
for the purposes of Railways dur-
ing the financial ye:lr ended on 
the 31st day of March, 1961. in 
excess of the amounts granted for 
those services and for that ~'car, 
be taken into consideration". 

Mr. Deputy-Speaker: The question 
is. 

"That the Bill to provide fo)!" 
the authorisation of appropriation 
of moneys out of the Consolida!-
ed Fund of India to meet the 
amounts spent on certain services 
for the purposes of Railways dur-
ing the financial year ended on 
the 31st day of March, 1961, in 
excess of the amounts granted for 
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those iervices and for that year, 
be taken in to consideration". 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

"That clauses I to 3, th l , Sche-
dule, the Enacting Fonnula and 
the Title stand part of the Bill". 

The Illotion was adopted. 

Clauses I to 3, the Schedule, the 
Enacting Formula and the Title were 

added to the Bill. 

Shri S. V. Ramaswamy: I move: 

"That tile Bill be passed". 

MI'. l>eputy-Spcaker: T'·" (',,"stion 
is: 

"Thot the Bill be passed". 
Ti,e motion was adopted. 

14,52 hrs. 

DEMANDS FOR SUPPLBJlU;NT \l{Y 
GRANTS <RAILWAYS), ID~;;-U4 

Mr. Deputy-Speaker: Discussion 
and voting on the Supplemcnta~:: 
Demands for Grants in respect of the 
Budget (Railways) for 1963-64. 
Motion Moved: 
D"MAND No. 2-MISCELUNEOUS Ex-

PENDITURE 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 10,00,000 be grant-
ed to the President to defray the 
charges which will come in 
course of payment during the 
~'ear ending the 31st day of 
March, 1964, in respect of 'Mis-
cellaneous Expenditure'." 

D!:MAND No. 4--0RDINARY WORKING 
EXPENSE: ADMINISTRATION 

Mr. Deputy-Speaker: Motion 
moved: 

"That a iupplementary sum 
not exceeding Rs, 1,000 be grant-
ed to the President to defray the 

charges which will come in course 
of payment during the year cnd-
ing the 31st day of March, 1964, 
in respect of 'Ordinary Working 
ExpcllSeS-1.'·I.J.ministration'," 

DEMAND No.7-ORDINARY WORKING 
EXPENSES-OPERATION (FUEL) 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 2,33,30,000 be 
granted In the PrC'sidcnt to defray 
the charges which will come in 
course of paymr,>nt during .he 
year ending the 31st day of 
March, 1964, in respect of 'Ordi-
nary Working Expenses-Opera-
tion (Fuel) .'." 

DEMAND No. I4--CO"STHUCTION OF 
NEW LINES 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supr:"mentary sum not 
exceeding Rs. 20,00,000 be granted 
(0 the President Lo defray the 
charges which will come in 
course of payment during the 
year end in/( the 31st day of 
March, 1964, in respect of 'Con-
struction of ~ew Lines'." 

The supplementary Demands are 
now before the House. 

The Deputy Minister In the Minis-
try of Railways (Shri S, V. Rama-
swamy): I may briefly say by way of 
introduction that the supplementary 
Demands Nos. 2 (Surveys) and No. 
14 (Construction of New Lines) are 
both-in connection with the pro-
jected of New Lines) arc both-in 
connection with the projected broad 
gauge line from near Siliguri to 
Assam. This was decided by Gov-
ernment after the regular Railway 
Budget for 1963-64 had been voted. 

Apart from these, the Supplemen-
tary Demands cover (1) the <'freet, 
on ordinary working expenses, of 
two post-budget revisions in coal 


